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wait for the proper discussion on the Bill
for tuhing over the management of the
Cokine Coal Mine-. it is because it re-
quires a certain amount of explonation, and
| do not think this is the proper time to
launci nto that wide open ocean,

So far as the question of ‘may’ and ‘shall’
is concerned, I think both M. ‘Thillai
Villalon as well as my friend Mr. Lokanath
Misra are aware of the fact that i the
context of the Section it will be a matter
tor the court., before which Mr, Misra 15
always bowing his head, to decide whether
‘may’ is ‘shall’ or not. I leave it now to
be argued in another place, or to get some
lawyers to arzue it. 1 do not enter into
an argument with him. I can only say
that t“e iniention of the Government
certainly to see to it that the State Govern-
ments do not suffer as a result of a take-
over o! this character. It 15 the Central
Government that has introduced this new
Section 18A into the Act by virtue of this
Clause 7 and 1 am sure the hon. Members
will appreciate that we have not introduc-
ed it for the sake of the words contained
therein but to see that the State Govern-
ments’ interests do not sufler.

1>

ME  DEPUTY CHAIRMAN
question is :

“That the Bill be passed.”

The monon was adopted.

The

THE PREVENTION OF INSULTS TO
NATIONAL TIONOUR BILL, 1971

THE DEPUTY MINISTER
MINISTRY OF HOME
Tg waArTq o IIHAT
(SHRT F. H MOHSIN) : Sir, I move that
thz Bill to prevent insults to national
honoui. as passed by the Lok Sabha, be
taken mto consideration,

Su. [ do not think 1t is necessaiy for

AFFAIRS/
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I listurbance of public order but also as
threats to our national honour We do not
have at pre ent any Central law to deal
pvith such overt acts involving insult to our
national symbols and they are the National
Flag. the Constitution and the WNational
Anthem Only in Tamil Nadu there is an
Act called the Prevention of Insult to
National Honow Act, 1957 which deals
with such matters It s necessarv that
there should be a Central law on this sub-
ject on similar lines. We have theiefore
brought this Bill before the House,

Sir. Clause of this Bill seeks to lay
down punishment for those who in a public
place burn, mutilate, defile, etc. the
National Flag or the Constitution

"

Similarly, Clause 3 seeks to lay down
Ipunishment fo1 persons who ntentionally
i prevent the singing of the National Anthem

cause disturbance to the singing of the
N‘.nonal Anthem 1 an assembly engaged
In such singing We have to do everything
to guard against all threats to our national
honour, severeianty and integrity, whether
such threats emanate from outside or from
some within the country. In this critical
hour when serious threats are being held
out by the militarv rulers of Pakistan, it is
all the more necessary that we must pre-
vent the occurrence of even minor instances
[ThE VICE-C HAIRMAN (SHRI  RAJEN-
DRA PraTaP  SINHA) 1n  the Chair}
which may give the impression that we ate
all not united to guard our sovereignty and
freedom and T have no doubt that this
House will give its wholehearted approval
to this Bill

The question was proposed.

SHRI BHUPFSH GUPTA (West
| Bengal) - Sir, we are all for respect of the
‘Nanonal Flag We are all for showing
due respect to all the symbols of our pat-
niotic tradition, whatever may be our party

me to give any detailed explanation as far affillattons But this Bill seems to be crea-
as this Bill 1s concerned because, on numer- | ting a little confusion It says ... brings
ous occasions, this Hou.e 2. well as the | 'nto contempt (whether by words. either
other House have expressed concern and | spoken o1 written, or by acts) the Indian
1ndxgmnon at the instances involving deli- Nanonal Flag o: the Constitutionn of India
~erate disrespect for our national symbols | or any part thereof,... ” Should the
Elements like the Naxalites, who have no National Flag be put ifl the same category
faith n democracy and who want to des- ‘ as the Constitution of India ® T am raising
tioy everything on which rests our national | this point.
consciousness, have been indulging in such| Then. Sir. you will find “Comments
instances in an organised manner. Such ! expressing disapprobation or criticism of
instances are serious mot only to occasion the Constitution or of the Indian Natiomal
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[Shri Bhupesh Gupta]
Flag or of any measures of the Govern-
ment with a view to obtain an amendment
of the Constitutjion of India or an
alternation of the Indian National Flag
by lawful mesns, without exciting or
attempting to excite hatred, conlempt or
disaffection towards the Government, do
not constitute an offence....”. Now, it
is a strange explanation.

If T am exempt from punishment for
criticism of the Constitution according to
it, then there is the provision “
tempt or disaffection towards the Govern-
ment....”. The word “State” is not used.
It is “...contempt or disaffection towards
the  Government, do not constitute an
offence under this section.”

how it is put. It requires to be explained.

I am not going into the quesiion of the
National Flag; T am not going into the
question of the National Anthem. But I
am concerned about the National Flag
because we all accept it, whatever may be
our views,

With regard to the Constitution these
are the provisions. QOur amendment pro-
poses otherwise. Some may like the
Constitution; some may not like the
Constitution at all. As far as the National
Flag is concerned, we all accept that as
the Flag of the Nation and there is loyalty
to it; it is a loyalty to our patriotic con-
science. Can the Constitution and  the
National Flag be put on the same footing?
—I should like to know, Suppose I launch
very strong criticism against certain pro-
visions in the Constitution and, in that
‘connection, I also launch a very strong
criticism against a very reactionary Gov-
vernment which mav  seek to doggedly
stick to those provisions, am I then liable
under the provisions of this Bill because
it excites hatred or creates disaffection
against the Government?

It is my inherent right to create disaffec-
tion against the Government; whether I
shall do it or not depends on the policies
of the Government, Suppose a right-
reactionary Government is there. It is
not only my right, but it is also my duty
to create disaffection amongst the people
against that particular Government. And
if in doing so T refer to the Government,
to certain aspects of the Constitution which
T consider to be retrograde and out of

[RAIY A SABHA]
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tune with the changing times, well, under
this provision I am liable. I am surpiised
that the Government did not even consult
all of us in settling an issue of this kind,
and. in the name of protecting the National
Flag and the national emblem or the
National Anthem against defilement of
any kind they are also bringing in the
Constitution and putting it in the same
category. How should it be? After all,
our Constitution itself provides that it can
be amended; now we are amending it time
and again. There is a difference. Suppose
you bring in a very wrong amendment to
the Constitution, T can criticise the Gov-
ernment; I can even seek the overthrow
of the Government which believes in re-
actionary amendments to the Constitution
or opposes progressive amendments to the
Constitution. Well, Sir, am I not creating
disaffection against the Government? Then
am I not liable for such a thing? Tt is
not that the Constitution is eternal.
Changes will have to be made in it and,
in fact, 24 changes have aiready been made
over the last 21 years or so since it came
into existence. Then why this kind of
attitude?  This explanation is entirely
wrong. They are bringing in the Govern-
ment. Who are you to bring the Govern-
ment in? Why should the Government
come in here? No Government can be put
directly or indirectly in the category of
our National Flag or National Amnthem.
Now T find here there is an attempt, by
interpretation it may be said, in effect it
will be so, that the Government itself is
put on the footing as the National Anthem
or the National Flag. This is entirely
wrong. 1 say these are the bureaucratic
reactionary things. They should not do
like this. Even the Congress Party may
have to criticise the Government.

Have you not criticised your own Con-
situation very severely and very seriously ?
suppose the Supreme Court makes an inter-
pretation of the Constitution that inter-
pretation stands. In 1967-68, in Golak
Nath case, interpretation of the Constitu-
tional power for amending the Constituticn
stood till the Parliament has changed the
situation. Now if at that time T had
criticised that provision of the Constitution,
and if any Government wanted the Golak
Nath case interpretation to remain  as
being the correct interpretation of the
Constitution and if T had come out of this
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1 think the Congress Ministers never
- study anything nowadays. They do not
read anything. They do not
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Government and urged the people to vote
against this Government, would 1 have
been committing the same crime as T would
have when I burn or show disrespect to
the National Flag or the National Anthem?
If for example, the Government wanted
to stand by the Golak Nath case interpre-
tation, T would be entitled at that time to
create disaffection among the people, rouse
hatred against the "Government, rouse
contempt angd feelings against that Govern- |
ment in order that the Government could
be defeated in the Elections and otherwise.
Why, Sir, therefore. this kind of provi-
sion? 1 cannot understand this. Tt is
wrong to put the Government in this cate-
gory. Governments come and go. Even
within the framework of the Constitution,
at a given point of time, there may be one
type of Government at the Centre and the
other type of Government in the States.
There may be liberal government at the
Centre and in the States there may be
extreme rteactionary governments and}
vice-versa. Why are you doing like this?
Thi~ only shows the lack of something in
their heads.

study the constitutional history and poli- |
tical history of other countries. In which
country a provision of this kind is there
where the National Flag is put in the same
category as the attitude towards the Consti-
tution and the Government, I should like
to know, Which country? No country.
Constitution is liable to be changed. This
constitution should be discarded, - that
constitution should be discarded, this T am
liable to say under the Constitution but
I am not entitled to do something as a
matter of moral duty and responsibility
when it comes to the question of honour-
ing the National Flag or the National
Anthem, Why should it be there? I do
not know how to argue, Shri Jawaharlal
Nehru never thought of bringing such
things in this manner. Perhaps some
people had defied or destroyed the National
Flag or burnt it. Surely, we are angry
against them, you can take action against
them in some way but not in a manner in
which the Government is suggesting, After
all it is the nation who has to look after
the honour of the Flag and not the Act
of Parliament., National Flag should be

[23 NOV. 1971]
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something, should be a matter which should
remain in our hearts and not the matter
of some statute or police or court or police
administration. Therefore, 1 do not know
what to say with regard to this Bill, Whereas
I have ful sympathy as far as the other
things are concerned that nobody should
show disrespect to the National Flag or to
the National Anthem, the way in which
they are bringing forward such a consti-
tutional change 1s incomprehensible.

Therefore, T would 1esuest the Govern-
ment to hold itself over this to stop this
Jdiscussion and swely this matter shoula
be gone into more !'horoughly and more
deeply.

Then, Sir, it is not merely the question
of National Flag or National Anthem. It
is correct that we should not show dis-
respect to all that snd along with that I
want to bring in the sentiments and tradi-
tion of the fighting people. For example,
I should not like to show any disrespect,
if I may say so, to the Red Flag. That is
not in the Party sense, but I am talking of
the Red Flag that was unveiled in the last

century when the workers were fighting
for their rights. Now the work-
4 mM.  ing class have a feeling about
that flag. The working people
in their  struggle against the  rule
of  capital for their rightg and

interests have a feeling towards this flag in
the same way as the nation has ieeling
towards its flag. These are the symbols
ior the millions of Jowntrodden humanity
sezking to emancipiie themselves {rom
the tyranny of a cla.s. That should be
respected, I do not ask for a legal provi-
sion here but what is the attitude of the
Government which 15 asking for this kind
of a measure ? [ have known policemen
and others disrespecting the red flag. When
they fight the trade union movement they
tear down that flag, defile i; in a manner
which is most objectionable and which
would not be contemplated or thought of
m any of the westcrn counwies wiich
have any kind of democracy at all.

Then there ace other symbols in vur
life. For instance the martyrs should be
respected, both dead and alive; martyrs
and patriots should be respected whether
they are dead or alive. When the marivrs
are no more with us, surely they should be
shown respect; their memory should be
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1espected but we do not do such thmngs
We have patriots who have fought the

[ RAJYA SABHA ]
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have not made anv assessment We do

not hnow the number much less the names
land the parti.ulars ot theu requirements

British, who huve suffered imprisonment 1heiefore 1 cannot sav it Suppose 4 few

hut are we showing respect towards them?
Are thev not hiving symbols? Agemng poor,
stricken patriots of our country who have
spent many years in prison suffered torture
and persecution mn the hands of the British,
must we not show our respect towards their
contribution towards their suffering? We
are domng nothing of the kind 1t 1s a
matter of shame that in most of the, States
some of the well known patriots are living
mn chill penury Some of them are even
suffering from hunget, do not even have a
roof to hive under That 1s the position
Why are you not prepanng a naftional
1egister of all those who had fought the
British and take care of them® If we can
give compensation to the zamindars, to the
princes and to the monopolists when we
nationalise, why should we not look after
these people” The nation should take
charge of them Therefore my suggestion
1s there should be an integrated approach
to the whole tradition to the heritage of
the nation to the patnotic herntage of the
nation and not a precemeal and perverted
approach If we believe 1n this then 1
would call upon the Government to direct
the States to prepare—they should them-
selves also do 1it—a register of all those
who had suffered under the British We
can collect materials about them we can
enquire about them and the conditions mn
which they are living and 1n deserving
cases we should help them ungrudgingly
As you hnow we have done two things A
part ol the Andamans cellular jail 15 now
being maintained as a national monument
as a result of our efforts It 1s a good
thing that this 1s being done And we aie
giving financial assistance to  those who
wewe there ranging from R<  200/- to
Rs 350/- We have done a good thing
But what about others who have not gone
to Andamans but who have suffered 1n
Indian jail Many of them are there,
many from the Congress Party and other
parties also but mostly they were Congress
men at that ime They have also suffered
and should we not Ilook after them?
How much will 1t cost you? 1 am told
that Mr Chavan one day told a delegation
that 1t would cost about Rs 50 crotes 1
cannot say whether 1t would cost Rs 50
crores or so That can be found out We

crores of rupees are needed for helping
them While so long as they are alive,
while those who need 1t only will seek 1t—
land we can see that only the needy get the
| help—how much will we requre > Not
[very much

|

SHRI AKBAR ALI KHAN (Andhia
Pradesh) Many of them have passed
away

SHRI BHUPESH GUPTA You cannot
|give ttem penston The only thing 15 you
ate alive and you are happy with Rs 5]
allowance, Rs 500 salary, free telephone
almost, free travel by rail, the patriots of
today especiclly those who live 1n this
domed House They are the most pnivile
ged people Let us not foiget those who
made this mshtution possible, whose suffer-
ing and sacifice has given the Constitu-
tion, has brought into being the Republic
and put you there By the long chalk of
histoty you have been put here by them
Let us not forget them Let us be grateful
to them Let us remember them in all our
efforts and 1n all our activities

SHRI AKBAR ALI KHAN T am sup-
porting you Those who are alive are
few So. there should not be any financial
burden Also only those who are needy
and who are suftering will take 1t

SHRI BHUPESH GUPTA  Sometimes
I get confused because you are support-
| ing for a long time the privy purse of the
Nizam That s all right You have
changed Very good Mr Akbar Al
Khan 15 a very good personal friend I do
not musundetstand him but as you know
he comes from Hyderabad Hyderabad has
itsow n tradition

SHRI A G KULKARNI (Maharash-
tra) All the Hyderabad people are not
ror the Nizam

SHRI BHUPESH GUPTA Some Hyde
rabad people somehow or other, cannot
overcome the touch of the Nizam moral
|touch I am talking about 1 am making
the suggestion because I find that this
matter 15 being mooted by the Govelnment
I suggest that at the highest level may be
the Prime Mimster and she i1s the Home
Minister also, they can call a meeting of
the leaders and representatives of all the
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parties to discuss the question as to how
we can make provision for a kind of
financial assistance to the needy political
sufferers mrrespective of the fact whether
they have been in jail m the Andamans
or elsewhele We can lay down certain
mimimum ciiteria or standards for siving
assistance to them This 15 how we should
do 1t The national tradition 1s 1nsepara
ble You cannot 1espect the national tradi-
t:on at one powmnt and disrespect 1t at
\nother point  You snould take 1t as a
whole and show respect Then 1t becomes
meanmeful [t becomes respect coming
from the bottom of our heart or from our
conscience You cannot just double
march a“nation under law to respect some-
thing 1 this manner Once again [ say
that T am all for showing respect but
equally to the constituticial provisions 1nd
other things which the Government have
put I have sertous obection T still ask
the Government to reconsider the matter
The Government should not be put in the
same cafegorv and the atbtude {owards
the Constitution also should not be put n
the same category as 15 sought to be done
m this measure

SHRI JOACHIM AI VA (Nomunated)
In the first place T must congratulate vou
in the Chau—you Shrt R P Sinha You
rarely speak  That 1s a great puvilege for
Members hhe us I was watching \ou
when my hon friend Mr Bhupesh Gupla
was speaking You only rang the bell You
are hke the Speaker of the House of
Commons who does not speah  When 1
speak, they should not inteirupt me please
T entirely support this Bill  When T suppo 1
this Bill T am i1eminded of that famous
woman Madam Cama whao out of the
folds of her Sair brought out the flag to
Indta In Bombay a road 1s named after
her Ow National Flag was foimed out
of a great struggle There was a lot of
blood shed by the great patriots whom my
esteemed and  distinguished fuend My
Bhupesh Gupta spoke about We have
done very httle to enforce the will of the
National Flag I would like to tell one
thing here Mr Deputy Chairman did
not call me to speak yesterdav on the Con-
tempt of Courts Bill 71 had a lot to sav
about 1t T was hauled up for contempt
of court T also defended in the lower
court one of India’s greatest journahsts
Mr B G Hormman He was dragged

[23 NOV. 19711
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10 the Allahabad High Court by two Euro
pean Judges for contempt of court India’s
tllustrtous lawyer the late Mr K M
Munshi, got hum out of it 1 want to say
now at 'h s stage What about the contempt
done by these judges towards the mation”
I saw that with my very eyes at a .inema
where pcihhps Henry VI was  bemng
shown The present Chief Justice of India
and his wiie walked out of the cinema just
“bcfoe the National Anthem wa, being
sung It 15 a terrible dishonow to the flag
Believe me I am only teling the truth I
say only things which I see or which T read
i the books or which mn . -
friends tell me [ was shoche N
incident It happened barely three ¢ iour
months aeo  Atter the picture wis shown
the present Chief Justice who T krow
a gentleman Mi  Sikn

AN HON MFEMBER

SHRT JOACHIM ALVA At one cf the
cnemas tn Connaugeht Circus 1t the Odeon
He walked out 1ater I mentionea this to
the 1 ww Mimster the Steel Minwster and
cthers T have also wntten to somebody
very high up  He did not have the patience
o wait until the National Anthemn was
jsung My blood boils when I see pzople
‘wall\mg out of the cinema betore the
National Anthem 1s sung 1 was gome tp
be hit by some r1owdies mm i cinema 1n
Bombay who walked out of the hall hefore
the National Anthem was sung [ ashed
them What do you mean by walkinz out
before the Anthem?’ 1 was furious  at
their conduct And strangely enougt two
men c¢ime to my belp lhey wer. men
fiom the Defence Services When [ see
people 1n the upema walkig out before
the National Anthem 1s sung 13y biood
borls  “What about the hundreds of men
Punjabis and men from the south, trom
the east and from the west who are dving
on our frontiers guarding them from Pakis
tan or Chma” They are fighting tor the
flag When Mr Tenzing went to the
bEverest along with Sir Hillutv the Austra-
han he planted our flag theie This law
should have been brought forward much
before They should not have <hovwn <uch
laxity It was Mrs Indirn Gandhi, not as
Prime Minmister but as the Piewident of
the Citizens’ Central Council who brought
forward a resolution that all the cinemas
shall display the National Flag at the end
and that our people should walk out only

1>

Where
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after that. [ must say that T have been
waiching every cinema. ] am very fond
ot good pictures. I go and walch the
behaviour of the people, the ciowd, how
they walk 1n and walk out. In some of the
cmemas in Delhi people stay to the end
perhaps sensing the danger on our borders.
Many educated people walk out. young
couple walk out. This should not happen
It people walk out before the National
Anthem is sung, they should be prosecuted

[RAJYA SABHA]
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and 1942, They died tor the National
Flag. Our young men and women faced
Lathi blows which weie given to them by
Furopeans soldiers and policemen  but
they faced them boldly and courageously.
Our great forefathers of the Indian freedom
movement, headed by Maharani Jhansi,
fought in 1857 lor the India flag. 1
would like to remind, especially the people
of Pakistan how many of their forefathers
perished in India during the Mutiny when
they fought the British. Some of them

and jailed. Unless we do that, we will not

succeed. The National Authem is beinc !
twaght In our schools and colleges. We !
saould enforce it. You will 2xcuse me !

Sir—whether in China or USSR, 1f any-
tody does any insult to the flag. he will
be in trouble. We need a flag, we need
our own house, we need our own hearth
and home and the flag is eveiything to us.
A flag is a flag. So, I would beg of mv
fiiend, Mr  Appan, of the DMK and
others to see this in the larger interest of
the country, whatever their local interest
may be, In the larger interests of the
contry, we are under one flag, we are try-
ing to have Hindi as our national langu-
age. The great North Korean dancers
came here few days ago. I spent Rs. 10
twice when I could not get Rs 5, to see
them. They are very greal danceis and
<ingers, about 150 people came here.
mostly women, T asked them. “You do
not sing your National Anthem?” And
they said. “All our songs are nation:l
anthems” and they gave me three plates of
their mational anthem. | wish you had
seen their dances. Their music was grand,
with 50 or 60 instruments. It is one of
the greatest shows of the world with an
excellent conductor. It was something
very big. The Democratic Korean people
along with the Chinese are fighting thr
Ameiican people who are trying to suvert
their country. Most MPs missed some-
thing big when Koreans danced and sung
here last week, especially when they turned
m a mass our national anthems and songs.

The flag is everything to us. It is the
flag that is uniting all the communities, it
i for this flag so many seople have suffered
or died, as I have been at the Azad Maidan
in Bombay.

So many young men and women
periched for the sake of freedom in the
grea. freedom movements of 1930, 1932

were burnt in line along with others.

As I said, Sir, there are people in the
land who offend the national sentiment and
walk out, willingly or unwillingly, deli-
berately ot indeliberately,  -~oasciously
or umnconsciously, when the national
Anthem 15 played in the cinema houses.
We  have got to punish them. it is
umz that this Bill came. Sir, must
pay my tributes to the foreigners who
come here; whenever National Anthem is
played. they stand in perfect glorious atten-
tion and put to shame those who walk
away. There are some boys and girls who
walk away when the National Anthem is
played m the cinema houses and other
places. What to talk of others, when the
| Chief Justice of India, Mr Justice Sikri.
y who upholds the law, could walk away
! with his wife befoie the National Flag came
up in a picture, around the life of King
Henry the VIII, in a Connaught Place
cinema house ? If he could do so, I want
to hnow whai mentality do judges possess
when they gave the great judgment against
Bank Nationalisation or when they are
opposed to the idea of taking over land
for public puiposes. I shall not say more
about it

!
i

Sir, T want to pay my tribute to the great

Nectaji Bose who held aloft the National
Flz and also had a Natiom! Song which

way sung by both Hindu and Muslim
soldiers. We forget what Netaji had done.
Netaji was one of the five or six causes for
the freedom of India. The accession of
Labour Party in power, the prior interven-
tion during the war by President Roosevelt,
over Churchill, the advocacy for Indian
freedom by the Soviet Foreign Minister,
Mr, Molotov at the San Francisco Con-
ference and then, above all, the struggle
for freedlom by Mahatma Gandhi and
Pandit Nehru. when the Quit India Move-
ment was launched, these are about half a
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dozen factors, right from 1857, which

brought us freedom.

SHRI MANUBHAI SHAH (Gujarat) :
Not President Roosevelt.

SHRI JOACHIM ALVA: Excuse me.
You are a very learned mamn, I am sorry to
say that, Please read relevant books. Then
1 come to the point which my friend Mr.
Bhupesh Gupta. raised. 1 would like him
to hear me on this point. Anybody is en-
titled 1o demand a revision of the Consti-
tution, be he a child or a party or any
sect. Anybody can demand the revision of
the Constitution. But let us be clear about |
two points. I am standing before this
table which is meant for every one and
cannot be destroyed. So also is the life
of the individual even if he be the worst
enemy. An individual, a party or any re-
ligion are immutable. His or her life isi
sacred and morally great. I think Expla-.
nation 1 to Clause 2 allowing people to
demand the change of the Constitution in
a constitutional non-violent manner, as
passed by the Lok Sabha, is fairly wide.
Even if 1 am convicted or do something
wrong, the Supreme Court or the High]|
Court will conmsider an explanation, snd
looking at the Constitutional Explanatiomn
(1), shall come to our rescue, Here we
cannot take any party view. I would like
my friend, Mr. Subramania Menon, of the
Communist Marxist Party to take a great
view of these things and not to think of
any party view. Anybody is entitled to!
demand a change in the Constitution when- !
ever he likes. 1 remember, Sir, my own'
friends in my Party said that they did not |
Iike the Constitution to be changed. No |
the Constitution canmot be immutable for’
all times. We devised our Constitution 25
vears ago. It was devised by people who
were mostly lawyers. The times have now

changed Economic values have changed'
and socialism has come to play. The
Russian Constitution has Jess than 14

clauses. The American Constitution has 30
or more clauses which I have not read. Qur
own Constitution has more than 300 clac-
ses, too many, too many indeed. Only the
lawyers and the Cons:itution-makers know
what our Constitution contains. Therefore,
it is time we made a smaller Constitution
to which we can hang on for all time to

[23 NOV. 1971]
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our National Anthem we shall put our
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country down the drain. We can then keep
ou:s country verv high, very high for our
soldiers who fizht for freedom and perish
in the fight for freedom. Only when our
Flag is kept very high, we can keep every-
thing going. Thank you, Sir.

SHRI N. SRl RAMA REDDY (Mysore):
Mr. Vice-Chairman, 1 rise to support this
Bill, the Prevention of Insults to National
Honour Bill, 1971, In this Bill, for the
purnose of “national honour” the National
Flag, the Constitution and the National
Anthem are directly involved, and indirect-
ly the Government of the dav has also
been put in. T am without any reservations
prepared to accept the law laid down for
preserving the honour of the National Flag,
the Constitution and the National Anthem,
Sir, for any codatry, the national flag i
not merely a symbol; it r1epresents the
honour of the country; it represents the
mottoes of the country, Therefore, it shall
be the duty of cvery citizen of a country
to safeguard the honour and dignity of the
national flag. This tradition of honouring
the national flag and even fighting for it
whenever its honour is at stake, has been
handed down from one generation to the
other probably {or centuries, and for cenr
turies this tradition has bzen kept up. It
has been almost synonymous with the
honour of a country. People fight for the
natiopal flag and thereby figcht for the
country. People die in millions and even
in crores for the sake of the national flag.
t is almost synonymous with the country

it represents.  Therefore, this tradition
must be kept up. So, any indignity, any
dishonour or any insult to the National

Flag shall not be tolerated by anybody to
whatever party he or she may belong, Of
course, in our country we had been slaves
for a thousand wvears and then under the
aegis of the grea: organisation, the Indian
National Congress, the sense of honour for
the National Flag was revived. It has been
there for a century now and slowly it is
pickinz up its way. But, Sir, as we have
seen ia the past, in certain places in the
name of poiitics o in the name of paro-
chialism or some such petty things, attempts
were made to dishonour the National Flag
or to insult the National Flag. Such a
Therefore, from that point of view, I wel-
situation should not be tolerated at all.
come this legislation,
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Similarly any attempt to dishonour the
Constitution shall also be a crime and <hall
not be tolerated  The Constitution repre-
sents our life, our conduct, our behaviour,
social economic, political, and everything
Every citizen of the country shall swear by
the Constitution, shall respect it and shall
not dishonour 1t  But, Sir, as pomnted our
by my friend Mr Bhupesh Gupta why
should the name of the Goveinment be
dragged 1n here * Explanation 1 says

‘Comments expressing disapprobation
or criticism of the Constitution or of the
Indian National Flag or oi any measures
of the Government with a view to obtain
an amendment of the Constitution of

India or an alteration of the Indian
National Flag by lawful meants '

Therefore, 1 you want to alter the Flag or
the Constitution by lawful means thel
Government has no objection to it |
agree with Shr1 Bhupesh Gupta that govern-
ment’s name should not have been biought
m here Government 1s not a permanent
thing But certammly national flag 1s a per-
manent thing It has to ¢co down in the
history for millions of years We may
have one government today and another
tomorrow  Ours 15 not a totalitanan
system  Anybody can try to pull down
the government Probably for that there
are some other laws But for this purpose |
government should not have been brought,
1 and therefore the words “without excit
ing or attempting te excite hatred, con
tempt or disaffection towards the Govern-
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other imstituttons The significance of our
national flag should also be explamned to
them It must go mto their conscience so
that their conscience 1s not different from
the national flag o1 national anthem We

SABHA ]

I should develop that kind o1 tiadition Fhese

must be something for people to worship,

to do for and die for The.e are two
things for which every citizen of the
country shoull Iive tfor and die for

Therefore, the meaning and siznificance of
the national anthem and mattorl  flag
should be made known to Wl the pzople
every part of the countiy [T 1gree with
Shr1 Joachim Alva that the sprrit of obers-

ance for the national flag 1s not here
Whenever national anthem 1s sung, the
people 1 entirety are not giving that

obersance  We have to tramx our crtizens
how to respe.t our national anthem and
national flac  Merely smmging of national
anthem in the cnema houses 1s Not enough
People should be taught how to sinx it and
how they should conduct themselves when
it 1s sung It 1 of utmost importance that
we should preserve the high honour and
dignity of the national anthem and national
flag  We should also see thit our Consti
tution 1s also respected Some people 1n
the South started burmng 1t I do not
know what action was taken against them
Our blood was boiing  Comnstrtutiun 15 the
representative of our life and conduct Of
course, attempls aire mide 1o amend 1t
time and 4gain Of course, Sir that 1s pro-

‘ bably the progress of the hife of the country

If changes take place, they do tahe place
as they have aken place 24 amendments

ment” should be removed from Fxplanation O the Consti ufion have come 1nto exist-
No 1 Government can be dealt with 1 €Nc€ and piabably 1t 1s the piizress of
any way Night and day everybody rums|!fe. 1t 1 our onward march and it 1s the
down the government wherever 1t smits him | March of the nation  The Constitution 13
or her But that does not mean that;<Mended But the imendment ot Constitu-
government 1s on par with nationil flag or| 1100 Is one thing and 1cspect for thz Consti-
nafional anthem Certainly not There-‘ tution 1s another We must se2 tt noe citl-
fore, 1 for one feel that these words should ZeN shall i any form whatsoever, wnsult our

be removed

National flag and national anthem are
synonymous with the honowm of a patti-
cular country These must be respected at
all costs  OQur natronal anthem 15 sung in
Bengali That does not matter because it
1s one of our very imporiant national lan-
guages But i order to make our young
boys and guls understand the entire signi-

ficance of our national anthem, its meaning
should be explained in every school and

Constitution  Thit v 1lso very ne.essary
We must develop 11~ a ttd 2 and 1t
shall be handed over ‘o the gene
ration  In the mo-~t worshipiul  * otional

and perfect prtiotic spint the~. * iditions

have to be bwlt up in our woir~ v Our
country i1s still young politicalls  “ough 1t
15 an ancient countty ‘Thereforz Sir, 1n

the present stage when the development
of the Constiution 1s taking place that
consciousness has to be developed and vou
must see that 1t 1s the duty of every one
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of us, cvery atizen of Imdia to ~ee that
due respect and honour is rendered to ow
National Flag and 1o our National Antbem
and to our Constitution. So, Sir, with the
remark that the Government should not be
dragged into this sort of explanation, I
totallv support the Bill Thank you Sir

St faiem aAt (\ew w3w) ¢
fma, g faqror waarT fas g
WA T & 9 g7 WrERT S #7
7w fear o @ @ o sfaum,
3T TAT AL I T F F A W
AT 1 TS i areer % ot faameft 2, @
g T & F qe § e, Afqane
T AT FRAA FGAT FS 2 | TE F2
0 am g § A gl 3z e -
&0 75 & AT EW A1 & i 24 99l A
T F 39 ATEARI KT W FT I
AT FATH TEA FT qF F7 AL7 fan ¢
WIS T 24 F9 TGN A T TFT F
FC 1A AT A7 e o = qwTT A
A Z 1 g g faa defew o
F ashr st oarefesw woor far sER
g F2T i 59 a9 17 of; wrawarwar
ug W g o fr fafaedi g g A
T ET AT T G, AT G IA T 8
a1 9 T qZ T T & AT AR
FAT A1) TZ T1q A1y fyos arfrea
UF & A7 gL P AL A 7 srae
AT A7 & B ST g g ¥ e faer
aa § BF o & 5 ux shem
S afz d=w & A2 & fauw ww
¥ afaa frar g1 O A g g
1957 | 7 SAST FET AT, 1912 7 g
"I FA M AT 1905 F 7 Fer
TET AT ° SHE U AT HIT ALY AT
WEH TG TE AL AT | S e
g #T ¥ fag qrv'zrmamm.
ar qgA F gATC AT fawr S
gﬁﬁwaﬁmw Ty arverIE
arae a7 fafm gom ar s Sfem
FAT FHLH | LA F A wE-
w4 & o1, & T 7 arved faege
L1101RS871/—7
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1 S AFR F7 AT R SATAT §

AT TAT AT |

At wiewz awit (ferv) g
F& faay gam 7 7

ot fAws aml - ur s W
7 = gae Afqwm g o swE ar
I A9 AF FTF AETE TAT 2T A
IAF AR A7 79T faFTar a4v
T ¥ wawg i § §, @97 & Aaas
HIITG " A6 TOIe; § & 17 i3 s
AT & AIFT T T AT AW q
T SHE AT AT T T} ST v
TAE AT AT FTqT aear A
T AT gAY T3 | Arfer PRy wa,
FIAT AT A7 TATIT AT A7 THE
fa=ti Fram a7 arf

Ai weEan A afowara i
AT T, 3 ¢ AT 3 O 7 oA
T 9T AT TV fRErar
st efezer medle s Wam 08, g7
TE AMT oA G 7 #7 sy
TN 3w e E A gd
AT E AT A B AT wEH STy
qtw w7 AT AT &7 s T, 5
FTFE AFACAE TFAT ST
9T (FAT 7 AT 97397 a5 a5 g
FA & aTZ TART AT & &1 ZATey vy
eaTeT 2 fa e Fﬂé‘tac‘mtggn

A At 2 eme ge-
& AT |

# frda amt . st wrw i
WAEW&'TTwaTv:,?aTél TF guy
Wq‘mtﬁﬁrmqﬁﬁm%gg
i 13W§Wﬂqﬁtaﬁa—gqm
S1HETE 1 % fr garey -
A § & A1 TaATT @ 2 T
FZaFT g7 FEETAAT EW g7
FAMAGRIEIE * EC U R & i
o arefizg 3 afy gt awmar
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[t fadw= awi]
1 wwR A g AT W T9E A9 § TN
dt Fg ad1 aFar & F17 A A
aww @ ey 97 ow A 98 b
¥ET ¥ 799G AT |

Y wawg gy
qTe FL AT 7HF 971

foady Aa7

<t fRiww aqf . 29 F7T AR 97
g & &td =l gwreT ST qEr 8,
AT SM9T7 AAAT VEAT R | §H
WETE 7 A7 099 8 | 29 W% fa=y
A & are W1 Ag) anx 1 F Jeee
9w famet 714 | ey A% fF wEar a
ae g, T fRa Al S | 3ee
T, T4 TH OE-TT 7 9 AT T
qEER] F§0 AR FVH FT AT q@
& |1 aRAATH_Fad T sre fFfi oF
wE ® g oW fEwg wEe ww T
18 7 H© IR T T vHE AW
ST H AT 4T IAA ARRHTIH, Fof
W 97 #E A AT A a8 9w 2
IAT | Jg ATAATEAT UFAT W9 |
FTHAIME AET JAT + AIAHIATH M &
d% 7RI FATEl AfFFTF afgaE
17 FAEwy SEw #p FE S, 98
Faw Figw i arglar FF @A 9
Tt FF TIAATHE TFAT T A0F qd7F
)

qfeg wardt wave faardr (mer
WRW) AR, T 6 A9 F a7 T
=tedt & fo 7z am aav g 5 v
g T FZ AT W fewd ¥ ogw A
T AT A AATE

& frdaw ant | sim, F A
g ARATIEE  AqT AAIONT AT AL
fox oA fAard st wr FATTH] FATEAT
g 1 Wi gET WY 9 47 39 44T
g, afeq § 398 47 797 I R TAE
g7 feaar fxfzfase gar 2 o7 =9

A SABHA |
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3 fiq § W1 mag § WY i 9y eafqa

AT & v Az @y «f: @A 2, ok

ERT | A1 A Ara &
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dfga wardt gete feard o o
JAT R AT 7H o HTIHRT FAT ZW 4§
faae am adrar oz | W
UF fyEm FAT #iT 4 § WA S
AW g freafadt w1 ao@m & 991 &,
IEN afaF @a Az Amar ) §
fo vz arg § g7 wia feefi faRwly
\ TSI & q9 W AHE WAT |

WY fadwa bt o sfiwe, PRd &
Fgd AT T AL gR g7 FE A A,

. AT q1q T 78 F 6 FW Am AW A

a9 afga, W WRT faumET- 79 g
qEAT 2 M AT T EY wwaT g v
TG ST AP A AT T WA F
e A2 21 AFAT | P AT AT AT
gfeq warAl gqrz faqd o Al
. "2 #g 72 & f5 wwa-erg
| T E AT At d J S
IR FZT AA-TU-HR F1 F A OIIACE,
l qE qAFA AT FT @ IF§ 397 E )
‘ ot fréam awt . »iaa, frr A
| g ag afadgr\ § F#E1 27 ST 2 IMAN
| dfaum 4 oY a9 dE WTEET @d
i AT SIAT 5% Wy AT AIAT |
' dfea warAl ware faardy W@,
| O faqara F1 T AT %7 73 §
| S o ARy o E 3EA S T A W
- feafs & f dvaw & A 77 A AT

THF VICE-CHAIRMAN {SHR1
RAJENDRA FRATAP SINHA) . Order,
"order please. let him conunue.

, sy falaa =wt © aEdr S9-

AAASTA i, MGG A7 T AT T A
fam o smows agf 2 fF Sma &
| A 97 WA A, THEAT [ TTIC R
| sy A ¥ w9 § AAT 3 5E O0G
AT AT TT STIAT R
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e, A7, THE U AT A A \
Rogad o« fv qF oA w1 [qET
forar o favaw Tt g faam L A |
qIT FE &1 Sl faTae 20 39%
13 ofi A O weaE ¥ Z W
= g f& 330 i Efera f3an g o
FHFTT 47| A7 f3a5d SETET
7=y zeTET  Fgw fwoaw faA
ST A0 2. 24 qU F A fad A f
i qt 2= fam &1 79 7 A ggar ¥
Fryagr fagr a4y, fsaa 5 oma &7
W AET 4T 1 W TEE ARG
afer A E |z am fra AefE |
Az vE redEe Y #, 79 WA Te
g g o ag waw fF vaa Az
=7 frafgard — {
*The expression ‘Indian Natonal Flaz"
mududes uny picture, painting, drawing |
or photograph or other visible represen-
tation of the Indian Nartional Flag, or
of any part or parts thereof. mad: or

I
!
afty substance or represented on  any|
sufhstance.” ‘

# zm Afggr A e FowEr
AT AT T AV FTERT TTA FAT )
tofee Azra ai= &, Arawa A A
THET IO 2 | 3 Afggm # oo
U 2, 41z Afqum 5 w2 oW |
FT JAT I £ AT ATT FGT F7 gFTT 2 7
q FAATE g e |

|
{
- -~ - . . I
THI AVE 7 ¥ T oy wafaar |
. N LT - |
g\ A9 aferw «q7 #1 owrqT F37r
oo AR A1 A1 A7 TwiAIA FATS
2fF -

[23 NOV. 1971]
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& "39] W9 T AL FL AFAEG ! 4G
FHA favds @1 mar 1 osEv 3 AR
UTAHE HERI TH O AT | zHiEw
T XA F AT AETE R oTE AW
SO B 1 TZ FEA FAT G9Y I
Fat Agy Arar v B gfeas 1w A d
AT AT T W AT AAT {1 FAT A0 ¢
FITTT W FATT B AT T X &Y )
zafan, ofmq, W@ R | ag g &
AT ZIT W ATYATE, TTE AT
TF M AW FT g f* oav A
#ifsm, e forer &) ATy FET €,
AT 7T AeqRE wAg famr #, ouwx
fgvir 7 71 o fem fram, m@
TT T FE FAET AT | TH( qNF A {AL
FIT ATVG FA F AT IT SATIIET Y
T T W ATT AAH AE TS @

AR, A A 9AS TV R AT
FATEMN FZTE | TWAM T Tq 50X
¥ AT 92T 217 2, arxfwan 71 witws
TFTAT U7 TZ(7 ZIAT , A9 72 AT
FAT qGT AT 1A | wEIT Ay 6
FEFT TATAT T, FAETATT F T
o ST AT 37 IO T | AT GHL
TATH § TAT 71 A9 AT A0 047 1
Agr & afes e Ol & omms §
FAT A veEA Oy T F1 3 T
FATAF A1 20 AYAA 7 {6 TR 9w |
TH FIAA T AT APITIATE A a2 T4AT
5 g fagza g=m B A7 AT wr
FIATA 7 HIZ FAINAZ 7 | 47 FAA
F9 FE F FAT FWT AT 3AF TCXGA
FVH AT AT (BT H WOAT AT IR

Fhe evpression “public place’ means Anyl
place intended for use by or accessible !
to. the public and includes anv  public'
conveyance,

T 9597 g B R 9radr 300 7 999
2, Al waz fFdrprer a1 oF safe
A A 50 AIH] THIST F7F 477

N FAETZ AP AT TH FT ATH

v % 3T fAFA Jmw oy =g
TIEAATHT TEAT FT A1 A9T g5 F
F4T 77 TTH[ A7 AT FTAT H AT
FIH TEA | {INTT, T AR FE FFA
SR FIETANN FT AT AT, FHAF
TR W Ky e ' oasf Trer
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9 AT, IT AAT ATHr FHY
AT EF TN TF AFA Z
oft MaAwg  qrdt . AAT VT
2 gv st STt az fgemA gl €
Cac Gl G

ZoTT &
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Here it 15 said that you cannot ¢t
ithe Constitution  you cannot incite dis
aflection and all that, This is an unheatd
rof legislation, Now what is this Consti-
ftution?  We have to ciiticise it.

20

’ Somebody was saying that teachers must
'be ashed 1o teach studenis to respect the
i Constitution, But what do the teachers

<RI K. P. SUBRAMANIA MENON 'get out of the Constitution? They go on
(Kerala) : Mr, Vice-Chatrman, Sic, I stand !strike for six months and the Constitution
here to oppose this Bill. In the name of jsays they have no right; only the manage-

protecting our national honour the Gov.
ernment has brought a very draconian
measure which could be used to atrest and
harass anybody in this country for criti-
cising some aspect or other of the Consti-
tution or some othe: thing, Now, Sir, the
entire premise on which this Bill is drafted
and brought forward is absolutely wrong.
What is a2 nation? After all, the basic
honour of the nation depends on its people.
And if its people are starving, if its people
are ill-housed and ill-clothed, what honour
ic there? If 60 per cent of our people
cannot get a square meal a day and have
10 live on less than 50 Paise per day, what
horour can you talk of? If this Govern-
ment has to go from country to country
begging for foreign aid, what honour is
there? The whole premise is wrong, The
biggest symbol of our country. our people,
they are s<uffering, have no honour, noth.
ing, and you bring in a Bill to protect
some imaginary honour, which is not in
exvistence there and which this Government
cannot protect.

Sir, T heard a lot of hypociitical non-
sense being talked here about this thing
and feeding us. ..

SHRI SHEEL BHADRA YAJEF: Yon
are saying nonsense,

SHRI K. P, SUBRAMANIA MENON :
Ot course whatever 1 talk will be nonsense
to you. The point is, can you enforce
such an honour for our national symbols,
etc., through the palice baton ? Now Mr.
Alva was saying that young people just get
away from the cinema hall when the
National Anthem is being played, Whose
mistake is it? If the young people do not
feel that they do not have to honour the
National Anthem, can all the police batons
jn this country enforce it ? T challenge this
Government, Can they enforce it ? You just
cannot do it. This is a sort of thing which
you are unnecessarily putting on the Statute
Book and it just cannot be enforced,

jment has got the right. Now do vou
!expect those teachers to have any respect
for that Constitution? And do you expect
jthe same teachers to teach the students to
thave respect for the Constitulion? How
Ican you? You have to live in a real world.
. Why should we fool ourselves with these
imaginary things? I do not understand

Then, here it is stated “ .. the Consti-
tution of India or an alteration of the
Indian National Flag by lawful means
without ciciting or attempting to excite
hatred, contempt or disaffection towards
the Government....”, 1 just cannot
understand this. I am going to incite dis-
affectfon against the Government. That
is my job here and 1 will continue to do
(it, whether you have got this law or no*
(And it is my job to incite disaffectior
against this Constitution which denies busi.
human rights to millions of our people
| which protects the black marketeers and
‘food adulterers, and I will not have ans
respect for this Constitution, and it is m.
duty to tell people that this Constitution
should be thrown into the Arabian Sea
rand we should have another Constitution
| And if in doing that I have to incite people
'T will do it whatever may be the conse-
. quences because, after afl, the situation
has come to this that we cannot go on
saying “Have loyalty to the Constitution”
and such hypocritical things and then ask
the people to fight for better conditiom.
People cannot get better conditions as long
as this Constitution is there.

Then there is another funny thing in
the drafting; the drafting is always verv
bad. If I do something by lawful mean.
and if in doing so I excite or attempt tu
excite hatred. contempt or disaffection 1t
am liable. What is wrong if I do a thing
lawflully? Here it says “....an amend
.ment of the Constitution of India or an
lalteration of the Indian National Flag bv
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lawful means....”. If I do it by lawful
means, whatever be the end results, you
have to put up with it. You cannot say
that 1 did a thing lawfully and in doing so
I excited or incited people against the
Constitution. This is absolutely wrong.
This is a contradictory thing and this whole
thing should be dropped.

Then, in the second Explanation it says
“The expression ‘Indian National Flag’
includes any picture, painting, drawing or
photograph.” Supposing a child’s note-
book contains the picture of the National
Flag and another child goes and starts
chewing it then the whole thing can be
prosccuted. Therefore, this sort of thin
would not do. There should be some sort
of general thing for a very gross contempt
to the National Flag; for such a thing you
can bave some sort of punishment. But
here it is said “‘exciting any disaffection to
the Government....”. ..(Interruption)..
Therefore, Sir, I say that this is not going
to protect our national honour. Therefore,
Sir, I say that these things are not going
tq protect our national honour, National
honour can be protected only by the Gov-
ernment, doing good things and right
things and by improving the standards of
living of our people, by making the youth
realise that this nation and this country is
in a position to give them human dignity.
It is in a position to give them work, food
etc and this sort of thing cannot help at
all in making our national honour.

*SHRI S. SIVAPRAKASAN (Pondi-
cherry) : Mr. Vice Chajrman, in support-
ing the Prevention of Insults to National
Honour Bill, 1971, T would like to express
my views,

The most important things for a country
are the National Flag, the Constitution and
the National Anthem. Everybody knows
that a country is called a great country
only if the people of that country give due
respect and support to these three things.
In the foreign countries due respect is being
given to these things. I realise that the
Government are bringing forward this Bill
because in our country respect to these
three things had dwindled. We  should
understand that it is not due to the people’s
disrespect but it is due to ignorance on the
part of the people, It is our duty to remove
this ignorance of the people and make them

*Original speech in Tamil.

L= LY
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give respect to these things, It is perfectly
correct to take action against these who
deliberately show disrespect to these things.

Firstly, let us take the National Flag.
Everything should be kept in its proper
place and then only it gets the respect
which is due to it. Sandal should not be
used indiscriminately and wherever you
want simply because it is sandal. Then
it loses its value. The same thing applies
to the National Flag. Although certain
instructions have been given regarding the
use of the National Flag as to when and
where it should be hoisted, they have
not been followed correctly. Some party-
men are freely using the National Flag
out of sheer ignorance could not distin-
guish between the party flag and the
National Flag. A> a result of this some-
times disrespect is shown to the National
Flag. To substanliate my point, during the
last elections in Tamil Nadu, for the sake
of political gain, some partymen freely
used the National Flag along with their
paity flag. That 1» why the National Flag
is not given the respect which is due to
it At that time we had pointed out this
and condemned it. Therefore, if the
National Flag has to be given due res-
pect, necessary action should be taken to
restrict the use of it by persons belonging
to a party.

Secondly, there is the Constitution. The
Constitution deserves more attention in
this country than in other countries be-
cause our country is a multi-language and
culture country consisting of various
classes and creeds, The Constitution
which caters to the needs of everybody
will work well and will ge great. If the
Constitution adversely affects a particular
class of people then we should not hesi-
tate 1o amend it. If it is not done, we
ourselves be held responsible for inciting
them to disrespect to the Constitution, If
such a drawback is brought to the notice
of Government, the Government should
not ignore it but should set right the de-
fects. If it is necessary to amend the
Constitution then the Government should
not hesitate to amend it. In this manner
only we can get the co-operation of all
the people.

Lastly, I would like to say a word
about the National Anthem. The people 1
have not correctly understood the impor-

by Munister 206
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wance of the Naunonal Anthem 1In  the
cvinema houses datly in every show the
Nauonal Anthem s being plaed. There

we find only 4 few persons giving iespect
the majority o nof give any respect
to it
I'he 1gaorant people do not  understand
e 1mportance of it 1 feel that the pio-
vissons of this Bill should not be applied
m such cases on the ground that disres-
rect has been shown to the National
\nthem. It v not proper also to en-
force it there. !f the Government feel that
this Bill <hould be enforced, then 1 re-
quest the Goveinment to stop the palying
of the National Anthem in the cnenua
bouses

With these observations 1 suppoit  the
Pievention ot Insulis to National Honow
Bl 1971,

thank You

SHRI PRANAB KUMAR MUKHER-
IEE (West Bengal) . Mr. Vice-Chaitman,
Str, T support this Bitl but while suppott-
mg the Bill 1 would hke to say a few
wotds, It has been ughtly pomnted out

by some hon Members that out of igno-,

1ance and out of mischief many umes our
national anthem and our national fluz ale
not properly honoured It is really a
tiagedy that mm our country we ate 1»ss
national and more c¢ynical, and i 13 a
matter of regret that the Goverament has
to bring a Bill hhke this after 20 yeats of
mdependence This clearly indicates that
the Government has failed to rouw
natuonalism amidst the people, the Govern-

ingnt has failed to rouse the necessary
enthusiasm  and  respect  towards our
neitonal emblem ncluding  the national

ag and the national anthem. Mr Vice-
( hairman, Sir much has been said about
the common people showing dr.respect (o
national anthem played at the end of the
cinema show or Jt the Jast session of all
India Radio. But 1 can cite one instance
wn which not the common people, not the
ignorant ordinary utizens of the country
but certain high-ups 1n the society, certain
top officials of 1the Government were con-
cerned. It also came in the papers, For
three months on the top of the
High Court a n
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being flown on tic wiong wde, and 1
tooh thiee months for the Chief Justice

of the Calcutte High Cou.t to change the
flag It was only when some leiters were
wiitten 1 the Press then  adention  was
diewn towards this. 1t 15 mdeed 1egret

able 1 thes Bsll amms (0 punish  even
thove high une  four then negligence—I
v ould not e because  they
koow 1t bur pot e to atlend

| to 1i—if this Bl

im those high uns m soccty
‘\.Oﬂ\C this Bilt

,ould biing some sense
1 would wel

But mn Faplaraaon 1 oue thing has been
slated which I thunk v dangerous and
which gnes & long 10pe to the Goveun
ment It <hould be cafully  considered
1t has been ~l. el m the Lxplosnation that
rnobody will be allowed to say anything
that would incite hatred against the Go-
ve.nment  Why not? If a military Go
vernment comes to occupy power, if a
counterpatt of Yahya Khan takes over and
abrogates the Constitution, and if this law
is on the statute book why should 1 not
be sllowed to mcite the people agamst the
military Jwita 1 charee of the Govern-
ment ?* | do not find any remon why the
Government should be hept beyond eriti-
cism. 1 do not see any resson why I
should not be sllowed to urge for a total
change of the Constitution If the Consti-
tution stands in the way of progress, if the
Constitution stands in the way of welfare
ywhy should I not demand that thers
should be a change of the Constitution
loch stoch and barrel ® The Constitution
iy meant foi the welfare of the people,
tor protecung «ertain democratic funda
mental rights of the people. 1f T think
that the Constiiution has failed to keep up
with the changng times 1 do not see any
ceason why I should not be allowed fo
raine public opinion against the Constitution
which is standmg in the way of people’s
welfare, against the fulfilment of people's
| asyirations,  Therefore, 1 vehemently
Voppose this provision The Government
should not be allowed. under any circum-
stances, to heep out of criticism, With
these word,, T welcome the Bill, [ hope
at the same time that the Government will
utilise the provissons of the Bill with
the  oppoitunity
this Bill their poltical oppouents

1y
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STATEMENT BY MINISTER KRE AIR
INTRUS!ONS BY PAKISTANI AIR-
CRAFT NEAR BOYRA ON 22ND

NOVEMBER. 1971

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
iRY OF DEFENCE/T&T #HF& (SHRI

VIDY A CHARAN SHUKLA) : Mr. Vice-,

Lhairman. hon, Mcmbers are aware of the
air intrusions that took place yesterday in
the afternoon near Boyra about 30 miles
North-East of Calcutta.

Details of the interception action {aken:

by our Air Force are now available, Four
Pakistani Sabres were scem  approaching
our border at about 144Y hours. A mis-
sion of four Onats was ordered to inter-
cept them. ‘IFhe Pakistani aircraft intruded
about 5 kilometres info Indian air space.
ihey were successfully intercepted at
1459 hours und chased away. In the en-
gagement that took place, three of the
four Sabres have been shot down. The
Pakistani pilots baled out. Two of them,
Fi. L. Parmez Mehdi & Flg Officer Khalil
Ahmed, are io our custiody., Our Gnats
sustained no damage and returned to their
bases safely.

The LLAX. pilots who shot down these
Sabres are :

FIt. Li. R. Massev.
Flit. Lt. M. A Ganapathy,
Flg. Officer D. l.azarus.

SHRI B. T. KULKARNI (Maharash-
ira) ;: Mr Vice-Chairman, please convey
our congratulation to the Air Force and
the Defence Forces,

SHRI SITARAM KESRI (Bihar) : 1
am told that Pakistan has declared an
emergency. J would Jike to know the reae-
tion of the Government to it,

SHRI M. N, KAUL (Nominated) : Tt is
mot relevant a1 this stage.

SHRI VIDYA CHARAN SHUKLA : It
ix not relevant,

SHRI BHUPESH GUPTA (West Ben-
gal) : They hzve declared an emergency.
1 would lke 1o know whelher the Go-
vernment hos any informatien. We are

. 1971]

by Minister 200

jalso being told that something has been
slakcn by Pakistan to the Secuiity Council.
1+ would like to know whether we have
sven proper instructions to our represea-
.ative ot the UN that the Security Council
has no business in this matter unless it
stops Pakistani aggression which they are

trying to do. They have no business in
this matier. The thing is this. This pro-
,vocation may bes part of their plan to

attack—] do not know—to involve the
Sacurity Council by some kind of provo-
cative action, I hope our Government has
taken that aspect of the matter into con-
Isideration. We shall not allow this kind
,of thing to be converted into their think-
ing always like an Indo-Pakistan  issue.
'T do hope that these intrusions and otber
]‘ihings will not deter India from render-
,ing al} possible assistance to the Bangla
 Desh liberation forces. I think we can
“stand our guard and render assistance, As
jfar as | am concerned, T would like Bangla
| Desh 1o be recognised, but since the Go-
| vernmeat has not coms to the conclusion
of giving recogniition yet, I do not bring

Ii:u this issue at the moment. [ am for
!rccognitlon, but as far as the assistance
'is concerped, these things are meant to

deter you. ) think we should think about
nothing short of massive assistance to the
liberation forces. Give it openly and tell
fworld that we are giving assistance for
{a noble cause. That is how we should
‘react to the Pakisiani aggressive actions.

SHRI DWIJENDRALAL SEN GUPTA
{West Bengal) : | came only this moming
from the affected ares. 1 had been to the
borders also. 1 know that there is 2 sesse
of panic. The people of the border mrcas.
the ladian people, are always thinking of
an air raid by Pakistan. Therzfore, 1 want
to know from the Minister whether thers
is any arrangement {o give air cover to
the border areas. There, our border is
quite big and large. It is by accident that
we have been able to capture three of the
jet planes, There have been 90 times air
violations by Pakistan. We could not do
anything; they came and went, $o. what
are the arrangements for air cover ia ibe
border arens ? 1 want to know how many
jet planes they have in East Bengal.

SHRI N. SRI RAMA REDDY
(Mysore) : Sir. we on this side associate
aurselves with the c¢ongratulatory message
ithat was proposed by the Lecader of the




